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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR M K HANJURA

Petition(s) for Special Leave to Appeal (O No(s) . 32757/ 2009

M S MEKASTER TELEMATI CS LTD. Petitioner(s)
VERSUS

M D. , PRADESHI YA | NDUS. &l NV. CORP. LD. &ORS. Respondent ( s)

(with appln. (s) for directions)

Date : 29/09/2015 This petition was called on for hearing today.

For Petitioner(s)
M. Rajesh Srivastava, Adv.

For Respondent (s) M. A ay Sharnm, Adv.

M . Deepak QGupta, Adv.
M . Hi manshu Shekhar, Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER

The | earned counsel for the petitioner shall within a period
of four weeks file the fresh particulars of the respondent No. 5
and he shall also take appropriate steps for the service of notice
to himwithin the sane period. Dasti in addition is permtted to be
served.
Li st again on 14.12.2015.
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